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1883 hrs,

DISCUSSION RE: ATROCITIES OF
HARIJANS AND ADIVASIS

PROF. MADHU DANDAVATE
(Rajapur): Mr Chairman, under Rule
193 I rise to raise a discussiecn on a
very important subject, a subject
which has™ affected various parts of the
couniry that is the issue of atrocities
on Harijans and Agdivasis in the
country.

I believe, it is a
we must rise above partisan poli-
tics. It is an issue on which all
sections of the House must feel per-
turbed and all those who have sensi-
tivity to injustice must legitimately
feel deeply distressed, pained, ago-
nised and angered at the happenings
that are taking place in the country.

sutject, where

As far as the atrocities on Harijans
and Adivasis are concerned, they
have both the caste as well as the
class aspect. Unfortunately, in our
social life, there have been caste
aberrations and they are being accen-
tuated by class exploitation and un-
less we take note of this fact, we
will not be able to find a lasting
solution to the problem of atrocities
that are taking place today in remo-
test villages and in different corners
of the country.

Rlecently, even after the proclama-
tion of the President’s rule, we find
that at Pipra, there wag a colossal
tragedy in which 14 Harijans were
killed and those who indulged in
these atrocities not being satisfied
merely with killing the Harijans,
tried to throw them into the burning
flames These are the atrocities that
have taken place. Whether the tra-
gedies take place under one Govern-
ment or the other, whether the Con-
gress Government is responsible or
the Jantata Government is respon-
gible, or whether the President’s rule
is responsible. those of use who are
sensitive to injustice in the country
and those who have deep humanity,
at heart will be deeply perturbed.
We should not be concerned with
the political set up in the country;
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I am least concerned about it, And
let us take not of the fact that
whatever be the political composition
of the Government in the country,
whatever may be the nature of the
political set up in the country, all
those who are concerned with the
interest of the Harijans and Adivasis
and of the weaker section of the
society will be deeply perturbed.

18.07 hrs.
+ [MR. SPEAKER in the Chair]

Recently, I and my colleagues had
an opportunity to visit pipra village
where on 25th February, 1980, the
worst type of tragedy had occurred.
I do not want to focus the attention
of this House only on one particular
tragedy, but I want to bring forward
certain facts about this tragedy since
these are the aspects which are not
related to happenings in Pipra alone,
but these are the aspects which are
related to all the atrocities that have
taken place in different parts of the
country, On 25th February, 1980, at
10.30 at night, about 500 men armed
with lethal weapons, armed with
guns and rifles and also who had got
all the material for committing
arson visited this Pipra village, which
is near the cpital of Bihar. From
10 30 at night till 3. 30 in the early
morning, the next day, these 500
hooligans remained there to commit
all sorts of atrocities on the Harijans.
And you will be shocked and surprised
to know that when these 5 goodas
were indulging in all sorts of
heinous atrocities right from 10.30 at
night till 3 30 early morning, no police
force arrived at the spot and these
atrocities went on unabated This is
the manner in which complete neglect
of the police authorities is responsible
for the atrocities that have taken
place,

Unnecessarily the Naxalities are
being brought into the picture. T
went on the spot, alongwith my
colleagues. We talked to the family
membes of thase who were dead. We
talked to the villagers, we talked to
the Harijans and they told us and



367 Atrocities on Harijans  MARCH 18, 1980

{Prof Madhu Dandavate]

even the police authorities confirmed
the Superintendent of Police and the
additional Magistrate confirmed that
for 2 years there was no trouble by
the Naxalities in that area; gng there-
fore, only to shift the responsibility
unnecessarily, the Naxalities were be-
ing brought into the picture, But in
reality the atrocities are merely a
crude expression of casteism and
class exploitation at its worst.

We talked to the Harijans, and we
asked them was the election anything
to do with the happenings? Was
there any conflict arising out of the
elections? Is there any politics be-
hind it?” The answer, that the
Harijans gave, disturbed me; and it
will disturb every Member of this
House, no matter to which political
party he belongs. All the Harijans
said, ‘“This has no relation with the
elections at all. We the Harijans
voted only in the 1952  glections.
After that, we have not gone to the
polling station at all We participat-
ed only in the 1952 elections.” T asked
“What happened in 1957, 1962
1971, 1977 and 1980?” And they gave
us a reply: “We never went to the
polling booths; but, of course, our
votes were cast.” They did not re-
fer to any political party. I must
admit—party X or Y. But it was a
denunciation of the entire political life
in this country, and a denunciation
each one of us sitting in this sovere-
ign parliament which represents the
will of the people. These are the
Harijans who candidly admtted that
after the 1952 elections they could
not go to the polls but that their
votes were cast. I asked them:“How
do you feel you can be protected?
If you are given arms, will you be
protected?” One of them replied:
“Sir, don’t give us arms. Merely
giving arms will not protect us at
all, because the landlords and their
agents are in collusion with the
police authorities. They have got all
the power at their command, all the
money at their command and they
can  wield influence on the
authorities. *
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You may give us paltry
arms; but the landlords and
their agents can have an accu-

mulation of more powerful arms;
and on the ©basis of that, they
will be able to exploit us.”

Then they said, “Instead of arming
us, disarming the landlords and their
agents will be better and more con-
structive solution to see that we
are protected.” And the second
answer they gave hurt me the most.
They said, “You have come to see
our agony. We would like to make
a proposal. Keeping in mind the
manner in which atrocities are com-
mitted on Harijans in different parts
of the country if you can take all
the Harijans in the country to some
corner of this country and put them
in one urban area, and give us mili-
tary protection, it will be good.” In-
directly they were asking us to give
them a separate homeland., It was a
vote of no confidence against all of
us. I do not want to cast aspersions;
but if the Harijans in this country
feel that they are not safe and that
they fell that it is better that all

Harijans are shifted to one corner and
protected by the Military. It ig a
denunciation of all of wus. It is a
great tragedy. We asked them a
number of questions. They said so
many questions were coming up but
nobody was providing any answer to
them. They were not merely living
below the poverty line life; but if
there was a line for below  the
poverty line, they were living below
that line. The landlords and their
agents are constantly attacking them.
Unless we are able to solve their
problems, nobedy will be able to
offer them any protection. I am not
one of those who feel that merely by

the procesg of class struggle, automati-
cally all their problems can be soved
Qurs is a peculiar country where
the society oscillates between  caste
and class. About the evil of casteism
let me try to give one instance, to
indicate that all problems do not de-
rend merely on the economic status
of those who are subjected to humili~
ations,
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1 woild Mke to refer to one incident
in the life of the late Dr. B. R. Ambed-
kar with whaose instifution I wasas-
sociated for 25 years. The House will
be shocked to know that when the late
Dr, Ambedkar wag in the Viceroy’s
Executive Council, the Viceroy and
his wife requested Dr. Ambedkar:
“You come along with us; we want
to study the architecture of a promi-
nent temple.” Dr. Ambedkar told him_
“Do not take me with you. You, have
no idea of the type of orthodox society
in which we are living.” At the
instance of the Viceroy and his wife,
Dr. Ambedkar however went there; and
when he tried to enter the temple—the
Viceroy and his wife were allowed
{o enter but Dr. Ambedkar was
told, “You are harijan; you belong to
the Ssheduleg Caste.,, you can not
enter the temple.” Thus a social
stigma is there, Thus merely by the
solutioy of the economic problems all
the problems cannot be solved. No
loubt the caste aberration can be dilu-
led and for that problem, the class
exploitation must be ended.

If this problem is to be solved, I
woulg like the National Integration
Council to be revived and just as the
problemg of communalism are tackled
by the Nationa] Integration Council
1t is better that the Nwational Integ-
ration Council also addresses itself to
this task. (2) If those who commit
atrocities against Harijang and Adi-
vasis, are allowed to go through the
usual procedure of enquiry and the
normal legal processes, then they will
never get a speedy justice; and there-
fore the Special Courtg which are set
up, I hope and trust that these cases
will be entrusted with the task of
dealings with these cases of atroci-
ties against Harijans.

(3) Those who are found guilty of
atrocities against the Harijans and
Adivasis, not only they should be sent
to prison, but I hope that the govern.
ment will take steps to see that even
their property is confiscated™ That will
act ag deterrent. (4) Those who are vic-
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timised and who suffered during afgro-
cities, adequate compensation shoutd
alsg be paid to them, (5) Then all
the arms in the hands of the landlords
ang their agents in the afficted
areas should be removed. (8) My last
suggestion is that 3 SC Commission has
already recommended that illegal evic-
tion of Harijans and Adivasis from
theiy lands and houseg should be made
a cognisable offence. I hope this will
be accepted and the Commission will
be given 5 statutory status, I also
hope that enough arrangement will be
made to see that the social reform
movement and the class organisation of
the toiling masses will be organised
and strengthened. I also trust that
the Adivasis angd the Harijans in
this country will organige themsel-
veg and tell the orthodoxy in
thig couniry in the words of a great
leader whgo said that“ it might be
in your interest to be our masters, but
how ig it in our interest to be your
slaves.” 1 hope and trust that this
message of Abraham Lincoln wil] be
brought home inthis country so that
Harijans and Adivasis can live 1n
peace,

qear & 5wy ¥ ¥ PRt 3
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SHRI R. R. BHOLE (Bombay South
Central): Mr. Speaker, Sir, I do not
think there 1s any quarrel on the
question that there is a discrimination
between manp and man in our country.
This is there pecause everybody knows
of the caste system, The philosophy oI
the caste sgysteqn which, unfortunately.
still exists, is that 3 man considers the
other as inferior. It is thig philosophy
which, unfortunately, is still in exist-
ance and is practised, is creating
trouble everywhere even after 5 period
of 30 years after Independence in our
country; because one man does not
treat the other man liRe man and
because he accepts this system of caste
distinction, he treats him as a slave.
Therefore, all these atrocious crimes
are cemmitted against their own bre-
thren. I will give some figures which
are known to us. In Bihar, the atro-
cious crimes in the year 1977 were
560. In the year 1978 it was 1,911 and
in 1979 it was 1,824, these fiugreg are
ti11 October. Coming to Madhya Pra-
desh, the atrocities against Scheduled
Castes in 1977 was 2,736, in 1978 it was
3,240 and In 1979 it rose to 3,866. In
UP it was 4,019 in 1977, 5,660 in 19738
and 4,102 in 1979, For want of time, I
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do not propose to give figures for other |
States, but the figureg which I gave
clearly ghow that the championship
in the pérpetration of crime
against Scheduled Castes gnd the poor
people goes to UP. Next comes Madhya
Pradesh and Bihar is in the same line.
States like Gujarat, Maharashtra, Kar-
nataka and Tamil Nadu and others are
following in the footsteps of these
States, but not to that extent,

I want alsp to bring to the notice of
the House that orthodoxy and Commis-
sion of atrocious crimes against the
Scheduled Castes and weaker sections
are more in the north than in the
south. The reason is very clear, There
was a movement of rebellion, of revolt
by the weaker sections against the caste
system in the South under the leader-
ship of Mahatma Phule, Dr. Amedkar,
Sahu Chatterpati Maharaj, Rama-
swamy Naicker and ¢ther social leaders
In the north, unfortunately, this move.
ment did not come. No leader started
the movement. Probably, 1t was not
allowed to come. That is the reason
why in North Indiy there is more ortho-
doxy, there is more toryism social
toryism, more conservatism. When I
travelleq in Bihar, Haryana and other
northern States, I found in some States
actual slavery. The zamindars treat
their agricultural labour and some
Scheduled Caste and backward classes
as if they are slaves. If they raise
theiy head, their heads are broken.
This is the condition evepn today of poor
agricullural labourers, and much more
of the Scheduled Castes, .

I do not propose to take more time
but I would certainly like to suggest
some remedies which might be consi-
dered by the Government. These gtro-
cious crimes are committeq mostly in
the far.off villages. Therefore, roads
and communication systems from those
villages must be built as quickly as
possible, There must be collective
fineg on the Mukhyias and Patels, of
the villages who are many times res-
ponsible for instigating others to com-
mit these crimes against the poorer
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and helpless classes, There must be
rehabilitation, is big groups so that they
can defend themselves. Of course the
first and foremost, is that there should
be economic ang educational develop-
ment of the Scheduled Caste and the
poorer classes, and it should be speeded
up as edarly as possible. We are, of
course, on that road because of our pro-
grammes, Unlesg and until the level
of these poorer classes is raised, the
country’s level cannot pe raised. I am
sure our Government, through the 20-
point programme will tyy to remedy
this evil whicp hag been existing for
thousands «f vears and disintegrating
our great country,

SHR] MUKUNDA MANDAIL (Mathu-
rapur): Mr. Speaker, Sir, it is a matter
of shame that after 32 years of Inde-
pendence this type of fatrocities are
going on. The whole country should
hang its head in shame after the cold-
bloodeq murder that was organised by
the criminal kulaks in Bihar.

Sir, there are landlords and zamin-
darg in the Pipra village. The country
is gshamed of the incident in Pipra.

When the Janaty Party was in power
in the month of May, 1977, there was
some incident in Belchi where Harijans
were killed. There 5 powerful com-

. mumty organised an attack on the
weaker sections of the society. The
powerful community in the rural areas
also organiseq their forces to kill the
weaker sections of the society in Dha-
rampura, Jathadda, Begusarai, Bihar-
shariff Vishrampur, Bajitpur, Paras-
bigha and then in Pipra. We are now
discussing Pipra.

Sir, the fact is that the Janata Party
is now blaming the Congress(I) Party
for these incidents and the Congress(I)
is blaming the Janata Party for the
incident of 1877. But my point is, in
the year 1968 when Shrimati Indira
Gandhi was in power, in the village
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Keelvenmani in Tamil Nadu, 43 Hari-
jang were burnt alive. This was the
position, and now in the Pipra village
the same incident happened. (Inter-
ruptions). These incidents should not
be considered from the political angle.
The point is that the zamindars, the
kulaks, take shelter under the ruling
Party for organising atrocities on the
Harijans and weakey sectiong of socie-
ty. Who are the Harijans? Who are
the Scheduled Castes? Mostly they
are agricultural labourers. The poor
peasantry and agricultural labourers
are ill-treated by the zamindars and
jotdars and the ruling Party, whether
it is the Congress(I) or the Janata

" Party...... (Interruptions). In the

case of West Bengal this type of hap-
penings will not take place. (Inter-
ruptions). The people of West Bengal
are agbove casteism.

SHR1 SONTOSH MOHAN DEV (Sil-
char). What gbout the Marichjhapi in-

cident?
(Interruptions).

SHRI MUKUNDA MANDAL: The
ruling‘party includes those zamindars,
because in the villages they are the
pillars, and the ruling party has to get
money from them for the elections.

The agricultural labourerg produce
foodgrains, but they do not get two
square meals a day. They produce the
raw materials essential for industries,
but they cannot consume the final
product.

L]

In Pipra village, the agricultural
labourers were getting one share of
satty and one ghare of kesari as wages.
Under the Act, Rs. 5 has been fixed as
minimum wages, but that is not given
by the village landlords.

It is not only in Bihar where these
atrocities are going on. Most parts of
the country are suffering in this man-
rer, My suggestion is that the land
ceiling laws should be implemented
and the land above the ceiling should
be distributed among the agricultural
labourers and the poor peasantry,
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The right to work should be accepted
as a fundamental right. If that is
done, the agricultural labourers will not
be depending upon the village money-
lenders, the jotedars and the kulaks.
The names of those who are responsible
for the atrocities should be publicised
and the steps taken by the Govern-
ment should be made known to the

people,
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MR. SPEAKER: Nothing should be
recorded without my permission.

tﬁq:t&q:mw‘rwfwm&ﬁ'@‘(
wdvasl ¥ 39 479 ¥ e HA F WA

am ¥ 7z Wt W@ vgd WR gea wed
W|A 9T T FT FAT W sy whawmd ¥

TAHr THEEr frar ®YT Ag 9gw g Aar &
fagia Ia®r F9ce Wi N TG FAT—

“You may pack up and go if you can-

not do your job efficiently.”

19.00 hrs.

AT ST F WY F gesd Al
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Jeret § wAar g fF g qE | war
o &g 7 S Gar wGgzar od fraw
ft waaraTdl & WA g § IRy sag fEe-
Feft ¥ FT AR GF AHIHE FET §

goT? IF T &t Pagre weeHT
P 7. ..

*Net recorded.
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Armedq force with Magistrate was
deputed in village Pipra.

Static police pickets were stationed
in villages Kalyanchak, Parthu, Sabhaj.
pur, Upraul-Bhabhaul and Allauddin-
chak,

Mobile police parties with police offi-
cers and magistrates were deputed in
the rest of the area.

A proposal for the cancellation of a
large number o¢ arms licences in the
area is under the consideration of the
District Administration,

Apart frem the above steps, the Gov-
ernment of Bihar have taken un for
immediate consideration the following
measures for the general tighten'ng up
of law ang order in the State:—

Quartering of additional police force
in disturbed areas and wherever necces-
Sary providing compensation to the
affected families at the cost of thec in-
habitants of the areg under Section 15
of the Police Act,

Promulgation of an Ordinance for
collective fine or collective tax as well
as for making Mukhiyas and other res-
ponsible for collective security of the
village, specialy Harijans and other
weaker sections of the society.

Barmarking of special courts, I
want to highlight this point. The Gov-
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ernment of Indig has taken s wvery
bold step for earmarking of special
courts for expeditious disposal of cri-
minal cases of this nature in consulta-
tion with the High Court of Judicature
at Patna,

These are the immediate steps that
have been taken by the Government of
India,

# oF qrqg ¥ WA W faaw @w-
I AT FEYa Fear g f¥ mmer  raen
T @ WY # @t AW F @i swA
wdar wgrEm ¥ fagew swm fF wy gw weew
gfror il & Fur wewmrwra AT WX
g w%1 & f& ww mEsr wsE dF F4W
erEar Fgd ufewd &omw ar ghowr st
grero ¥ &F fag, gawmr SiEaww 3] R faw
FEMT AHTT Y W AEFH W1 WIA FA
¥ ¥ AT w1 g ONET & AwEa o
w1 TATEw & W mm F#T & faenfa-
it ot gfew sfemifeat & adwer
Terfefasr sgaar STy Wl I9F #IET
Ta ¥ fagr sy afy e fefew
afa€s & wow ¥ QEt AT AT
grar &, W IAwr goA qAT & qEa fear
T, AT & qEred fEar W¥ 0 9w @
TaT FEr ERU a9 a% ¥EH WET g4 2
9 #FA arar aEr §

™ WKl & g9 7 fHT w9y _wIwew
et ¥ wdw &enw e gz wEEr o
T & 9T AT go &, eud gadfaw
w®ATT Tt wF wWfow ww Mg W gw

THET T ATAGAT & AW T &Y qvar ¥ sArACr
g & & wifw Aforg |

-

MR, SPEAKER: With the pleasure

of the House, the time for the discus-
sion is extended by half gn hour Mr.
Nagaratnam,
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ot wefrow wemt: @ €OeT # ¢
X2 W 9T agw gk ¥

*SHRI T. NAGARATNAM (Sriperum-
budur): Hon Mr. Speaker, Sir, ] am
grateful to you for giving me an oppor-
tunity to participate in the dcbate on
the atrocities being perpetuated in our
country even after 32 vears of inde-
pendence,

At the very outset I would categori-
cally say that, even if caseg are insti-
tuted in law courts, against the offen-
ders, the Harijan victims do not ulli-
mately get justice. Thig has become
common knowledge in our country.
The hon. Members who preceded me
stated that the landlords are primarily
responsible for the continung atrocities
on Harijans. But 1 woula like to ask
of them how the affluent farmers be-
longing to upper castes do not indulge
in such inhuman acts against the agri-
cultural labour Thelonging to low
clagses,

When Janata Gowv2rnment was there
at the Centre, in Villupuram 13 hari-
jan® were murdered in day light. In
hig gpeech, Shri Madhu Dandevate em-
phasised the neeq for establishing spe-
cial courts for trying the culpnts. I
want {0 knoyw why he did not advocate
such a step at the time of Villupuram
atrocities when he was g responsiple
Cabinet Minister in the Janat: Govern-
ment. The dead hody of 5 Harijan by
name Bango Arumugham was being
taken to the cremation ground and
when it was going in Anna Salai, the
procession led by the AIADMK Chief
Minister, Shri MR was about to pass
by that way The bullient workers of
AIADMK prevented the dead body of
the harijan being carried in Anrasalai,
The dead body was dragged »>n the
road by these workers. This 1s the
fate meted out even to the dead korues
ot Harljans,

Even after handing over the pattas of
land to the Hariiins, tne HAriiurs are
not allowed to till the land. The peo-
ple interested in that land go to the
court and get a stay order. 1 would
request the Centrs]l Government t{o for-
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nulate legislative proposals desarzing
the reference to ourts by inasividuals
of such cases where the pattas have
beenn given to tue Haryuns Unless
such g legislative sanction is there tbe
Harijans will never be able to till the
the lang given to them. Mahatmu
Gandhi, Jawaharlal Nc¢hru and such
other national leaders not only fought
for the independence of the nation but
also for the welfare of oppressed
classes in the couatry. In Tamil Nadu,
in the footsteps ¢f Periar gad Arignar
Anna, Dr. Kalaignar Karunanidhi is
committed to the weli peirg of Har.juns
and other oppreis21 classes A Han-
jan can become an IAS Ccllector, can
become z high Police official and also
can become a Mem -er »f Parhoment
But even after 32 years of indepen-
dence he cannot become a temple
priest, Dr., Kalaignar Karunanidhi
during his tenuie¢ of office ag Chief
Minister enacted a law which enabled
the Harijans to become temple priests.
But the Supreme Court annulled this
law, It is not enough to have a .aw
for curbing the atrocities on Harjijans.
Such a law must become a practical
tool in day to day life. I demand that
special courts must be established in
each district for expeditious disposal of
cases involving satrocities on Harijans.

With these words I conclude my
speech,

st qEwRy yom (9T 0 HeEw AERa,

% FHIC F woqg qE s &,

*The original Speech was delivered

"I |IY AT OO WX §HT WX
fewt gwr & 1 wgr ot § froww vy fen
st fenr T @few ww gt 2w ¥
FQE wr forar 7 g7 W e & ofew
A st ¥ gw Swwr frer wd §,

gaik fag wew o @y & ® fawr
%Q,iﬁsﬁmﬁmﬁ%ﬁwm
W@ 1 I sy Wk & fag serw oY
& owrx Wil & o wawt ol §, sawr
frre G Uy §, wraw «ig W€ oY
D v aw mwnffw o wfsfafa
mmw@‘iﬁw‘;‘gmw
Uk #fifir ge W & v Wy

in Tamil
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SHR] INDRAJIT GUPTA (Basirhat):
India has been ome of the foremost
champions in the world of the struggle
against apartheid in South Africa.

It was Gandhiji, during the yearg he
spent in that country, who first evolved
the idey of g passive non-violent satya-
graha which he recommended to the
coloured peoples of South Africa to
fight against the racial injustice which
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wag being perpetrated on them and
which regretably continue to be perpe-
trated to-day. I think this is a matter
of shame for all of us that while we
holq high the banner of anti-apartheid
in United Nationg and we are respecied
for that, here, in our own countiry, this
1s the private brand of Apartheid
which we are tolerating day after day.
I am really very much grieved, Sir, that
the party angle is sought to be injected
into this, We were having enough of it
a little while ago on the budget—this
party and that party trading accusa-
tiong against each other. Here, people
are being killed; their houses are being
burnt; their women were being dis-
honoured; their children at Pipra were
torn from the arms of their mothers
and thrown into the flames. We are
arguing here: in whose regime it has
happened more and in whose regime
it has happened less.

1 am grieved because]l think the
people who have got this kind of
attitude to this problem will never
be serious in tackling it.

Just now after coming here and
before the discussion began, I re-
ceived a message from Shri Vijay
Kumar Yadav, a sitting Member
here, who has been elected to this
House from Nalanda in Bihar—the
message hag just now come—-that in
his constituency, in village Madan-~
pur, Thana lkander Sarai, the house
of a Harijan worker of his, who
worked for him in his elections, Shri
Kishori Ram, Khar by caste, bhas
been set on fire. I have here many
names but I do not want top read
them the names of those culprits or
alleged culprits who are supposed to
have done this. It is saia here
that this is a sort eof their taking re-
venge because this mapn had worked
for our comrade here. They have
stopped them from taking drinking
water' from the well. This kind of
thing is going on all the time, I
went to Pipra. My perty directed
me to go there for the simple reason
that one houge.in which 8 people—
the members of a family..—were but-
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chered; that family belongs to two
brothers They lived together. One

of them by name Krishna—there are
two families—they are ali chamears
and mochis—was a member of our
party. The other brother happened
to be away from Piprs village on that
night—he was in another village.
So, naturaliy, I went there to meet
them, to see them. I do not want
to recount all those things which
many friends have said. But, two
things I will say. Somebody has
mentioned a liftle while ago that they
had decided that they would not go
to vote becuase the booth {o which
they had to go was situated in a
place about a kilo-metre away from
Pipra; they would have to cross over
the lands and the fields of those
landiords. The booth is also situat-
ed in the village of those landlorus.
They told us:

Wa‘a’ga-(aw#mfw?ﬁ
7 8 &7y g7 I Ae TR |

I had asked them: ‘Perhaps, you
do not know what is being propagated
in newspapers outside about the in-
cident here. One of the things I
have said is—this is in order to see
what their reactions would be —tihat
‘it is being published in the press
that this s an area of great Naxalite
activity ang there are Naxalite’ dens
here. Is that true to your know-
ledge? what they said, Sir, is this,
They said, it is all false....

MR. SPEAKFER: That
been made.

SHRI INDRAJIT GUPTA: If Naxa-
lites had been here such a thing
would not have happened. What
is the implication of this remark?
Here there are people who have no
land, who are oppressed by the land-
lords, who are not paid their due
wages, who are not protected by the
poiice, who are not able to go and
vote, Where does the simple logic
of this lead them to? Can you
blame them? Can you accuse them?

point has
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What is their future? What is it
that they look forward to?  There-
fore, all I will say is this: we cannot
just by making a few sapeecheg in,
this House change the whole of this
caste ridden Hindu Society. We have
inherited it from thousands of years,
from the days of Manu. It is not
going to be changed without deep-
going social revolution in this coun-
try; it is certainly not just round the
corner; I don’'t know how many years
it will take. But just now it is
the duty of this Parliament, it is
the duty of the State, to take practi-
cal steps to see that these millions of
harijan brothers and sisters of ours
are given adequate protection, The
main question is the question of land.
You cannot get round it. The basic
question is the question of land. The
struggle s taking place on this issue
and all the governments upto now des-
pite all the good laws they have passed
on paper and statements they have
made, have foiled to see that the
surplus land of the landiords is taken
over and really distributed among
these poor harijang and landless peo-
pie. It is not being done, The
figures are there; it can be shown,
So unless this problem is solved we
will have this trouble with ug for
years to come.

Sir, I conclude by quoting the
words of Dr. Ambedkar with which
I do not totally agree because it is a
bit of an over-simplification, He
said:

‘“The Romans had their slaves;
the Spartang their helots, the Bri-
tish their villeins, the Americans
their Negroes and the Germans
their Jews, So the Hindus have
their Untouchables.”

I hope this is not actually the
framework within which we should
place this issue. Because, in that
case, it will be difficult for us to hold
up our heads before the whole world
and civilised humanity. But at
least we must understand, Sir, that
what we say in this House and what
we dp after that is something which
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should not provoke these Harijan
millions to feel that we are only
shedding crocodile tears for them
and making speeches while the same
barbarous behaviour goes on down
below, So let us at least try to
transcend party loyalty in this mat-
ter at least and let us resolve to get
forward and wipe out this scourage
from our country. And it
Krishna mochi had died in
that burnt hut (Interruptions)
his family had been killed, massacred,
women children and all, then, I say,
if that has at least led to thxs sub-
ject being brought sharply to lime-
light in this country and has preci-
pitated this debate today in Parlia-
ment, then, their martyrdom has not
been in vain. Thank you.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Mr, Speaker, Sir. I am entirely in
agreement with these friends who
said that issue should be djscussed
above party lines and no politics
should be injected into it. ‘The hon.
Member who started the debate, Mr.
Madhu Dandavate, has made some
suggestions and I am really thankful
to him for making some good and
oonstructive suggestions and discuss-
in the issue with all seriousness. Sir,
many of the suggestions which he has
made are under the active considera-
tion of the Government, I wanted
to deal with it point by point if you
kindly permit me and give sufficient
time. I would like to tell this
august House about the action which
the Government wants to take in
thig regard,

While we are discussing this issue
above party lines, it requires to bhe
discussed from a..l angles, and if you
want to know the real genesis of it,
then, certain comparisons are also
necessary. And when we do that,
it should not be taken that we are
criticlsing a particular political party.
But at the same time, I may tell you
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and this august body that it is the
political will of the political party
which works in these cases, And
if there is a poiitical will, then every-
thing can be done in this direction.
Sir, Prof, Madhu Dandavate mention-
ed that the people in Pipra told him
that after 1952 they had not exercised
their franchise.

PROF. MADHU DANDAVATE:
They voted only in 1952,

SHRI YOGENDRA MAKWANA:
They have not voted from 1957 on
wards. From 1957 onwards some
feudal elements and some landlords
formed a party, namely, the Swatantra
Party. That was in 1962. But it
wag conceived in 1957 and these feudal
elements which had spread over the
country, particularly in the northern
part of the country, did not allow
these Harijans to vote, not only in
the northern part of India but else-
where also. But as has been pointed
by him, these atrocities had been done,
It is obvious that due to socio-econo-
mic factors, the Scheduled Castes and
the Scheduled Tribes are in a particu-
lar region, in a vulnerable situation.
Some of them are agricultural labou-
rers, others depend on share-crops;
some of them engaged in small farm-
ing, fishing and other low income oc-
cupations like weaving and leather
work. They own very small as-
sets, Almost all of them are below
the poverty line. Justnowa survey
has revealed the 68 per cent of the bon-
ded labourers of the country belongs
to the Scheduled Castes, This is
the situation prevailing in so far as
the Scheduled Castes and Scheduled
Tribes are concerned. The Gov-
ernment is very vigilant about it end
from the beginning the Government
started taking some action in that
direction. I should pnint out to
this House that the 20-point Pro-
gramme was started with that motive.
The tribal sub-plans were started
only for the welfare of the tribals and
for their overall development. The
tribal sub-plan is there and some
other plan for the Scheduled Castes
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is also thought over and <chat is also
started in almost all the States, That
ig the Sub-component Plan.

Sir, we have started reviewing of
the work done by the State Govern-
ments. In this regard we had the
first meeting in Gujarat. We had
reviewed the work done by the
Gujarat Government. In this con-
nection, certain directions are given,
I and the concerned officers were
there. We had given them certain
directions in this respect and we are
going to have a second meeting in
Maharashtra. Likewise we are
going step by step and we are going
to review the work done in this direc-
tion,

The Hon’ble Prime Minister is deep-
ly interested in the welfare of the
Scheduled Castes and Scheduled Tri-
bes so that the economic backward-
ness prevalent among these people
could be removed, It is she wheoe
suggested when this incident toock
place that the Home Minister should
personally visit that place, The Home
Minister and myself visited Pipra.
The Home Minister had given strict
instructions to the State officials to
investigate the crimes committed and
file the charge-sheet as early as pos-
sible. It will be interesting to
know that though the executive orders
are there that the charge-sheet should
be filed within 14 days, in almost
ali the cases it is not done. But in
this case the “charge-sheet is filed
within 12 days. that is, before the
time-limit fixed by the executive orders.

st Twteee qrawry . et W f
E3AT U7 1

SHRI YOGENDRA MAKWANA:
I am coming to Belchi,

(Interruptions) .

I would lke to give the information
in regard to Belchi. Belchi inci-
dent took place on 27th May, 1977
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and the charge-sheet wes fllod after
33 days (Interruptions).

MR, SPEAKER: No interruptions
please. You cannot speak without my
permission, He is stating certain
facts. Why can't you take them?

SHRI YOGENDRA MAKWANA: 1
am stating certain facts as they are.
I do not want to twist them.

Just for the information and bene-
fit of the hon, Members, I may state
that the chargesheet in the Belchi
case was filled on 30th June, 1977
after 33 days; the case was commit-
ted to sessions on 17th December,
1977 and the hearing started in the
court of Additional Sessions Judge on
5th Februrary, 1980, All the cul-
prits in this case have been released on
bail.

So far as the Pipra is concerned,
we had discussions with the Bihar
Government and the Home Minister
advised the Governor, ithe Advisers
and the officers to approach the High
Court to earmark a special judge to
try this case. The State Govern-
ment moved the High Court accord-
1ngly and the High Court has agreed
to earmark a sub-judge for hearing
the Pipra case on day-to-day basis.
The State Government expects that
the trial would be over within two
months,

Now, compare both these incidents,
In the Belchi case, while the trial has
not yet completed, in the Pipra case
because of the intervention of the
Prime Minister at the right time, the
case is expected to be finished within
two months; and all the culprits will
be brought to book.

As I said it is the political will of
the poiitical parties that plays a very
important part in these matters. I
can assure the House that on our
part, on the part of my Party there
is a political will to protect the poor,
to protect ¢he downtrodden and to
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protect the Scheduled Castes and Sche-
duled Tribes in this country.

PROF. MADHU DANDAVATE:
You are speaking on behalf of the
Government and not the Party

SHRI YOGENDRA MAKWANA:
Yes, on behalf of the Government, but
there is my party behind it. I can-
not forget that also.

Prof. Madhu Dandavate has made
many suggestions and I would now
deal with them one by one. Firstly,
he has said about the revival of the
National Council, It is under the
congideration of the Government
already and the Government will take
a decision within a very short time.

So far as setting up of special courts
to such cases is concerned, we have
already issued the guidelines to the
States and as I pointed out, for the
Pipra case, a sub-judge has already
been earmarked. So, we are proce-
eding in that direction.

Prof. Madhu Dandavate has made
three or four other suggestions in
this regard. I may inform him that
I am also of the same thinking and
most of these suggestions were alrea-
dy discussed by us in the Ministry,
and we are considering these sugges-
tions very actively,

Sir, this is a very sad incident which
took place. The Government has
taken all precautions and care to see
that in future no such incident wc-
curs in the country. I may assure the
House that the Government is nquite
vigilant about it; particularly, the
Prime Minister and the Home Minis-
ter are committed to ensure protec-
tion of the poor people of this coun-
try. And, in any case, this will be done.
I am thankful to the hon, Members
for bringing this discussion before the
Fbuse. Before I sit down, I will agsin
request all the hon. Members of this
House to keep the discussion above

party lines.

MR. SPEAKER: We can extend the
time, with permission of the House, 1
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think the House agrees with me that
we can extend it till 8.15.

SOME HON. MEMBERS: Yes,

SHRI DHARAM BIR SINHA
(Barh): Sir, I rise to speak with a
sense of great shame, because noth-
ing that can happen hereafter, noth-
ing which is said in this House and
no acticn which is taken hereatter, can
take away the shame that hangs on
me, as the representative of the cons-
tituency, and all of us, as Indians 1
also speak with agony, pain and also
a deep foreboding. I speak with agony
and pain, because I had warned the
State Government, the highest au-
thorities in the State Government
amply and in advance, that things
were not all right, that tensions were
brewing in that area and that anything
might happen. It did happen. Why did
it happen when they had ample and
advance notice?

Only yesterday, the Minister of
State for Home Affairs, Mr. Makwana
said in Rajya Sabha that the Central
Intelligence also informed the State
Police that tension was brewing in the
area, and that something might hap-
pen If, as someone who is aware of
the happenings in that area I had in-
formed the State Government, If the
Central Intelligence authorities had
informed the State Government, then
it was not a case just of a prejudice
turning into mad violence. Please be-
lieve me: it was not just a case of
prejudice turning into mad violence.
There is a background. I do not want
to indulge in partisan politics in such
affairs. For people like me who be-
lieve in a compassionate society, no-
thing can be more tragic and worse,
But things have been brewing in that
area.

Some people used my name in the
debate. It was suggested that maybe,
some of the people who supported me
or supported my campaign were the
organizers or were behind this das-
tardly action. I leave it to you. Mr.
Spesker, {0 name a Committee of the
House, I would welcome it, and
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would Jike it to go into it and find
out who are the persons responsible.
Legal action can never bring out facts
as a Committee of the House can, I
would myself welcome it. But again,
when I say this, I do not say it in a
partisan manner. It is upto the leaders
of the House and to you, Sir.

When I said that I had warned the
State Government, there was a rea-
son for me to do so. In the last 2
months before this incident took place,
a peculiar kind of situation had deve-
loped in this area, I will not bring
in the name of Naxalites. I know
Naxalites are no longer operating in
that area; but they did operate there.

It is some degenerated form of a
group whose siogans are taken up by
criminals, Pipri is a fa-

for the last 6
or 7 months, There cannot be any
question of a wage dispute there.
There cannot be any question of la-
bour dispute in a famine area-neither
the agricultural labour is having to
gain anything nor the farmer is hav-

ing to gain anything. Every Mem-
ber from Bihar knows; that it

is a famine area. Nothing has grown
over there. So, what was happening
in the last two months is that a gang
of 200 or 300 people move from vil-
lage to viilage and demands—not ask-
ed for arms--from the farmers that
they should be given a particular
quantity of grains. They took 100
maunds of graing from one vil-
lage and 25 maunds of grains
from another village; and in a
week they served actual notice
to hundreds of people asking grains
to be deposited with this gang. Who
are these people? The State police

mine-declared area
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shouid have known, the Central Intel-
ligence should have n. I think

they knew it, but still no action was
taken. My firiend, Shri Buta Singh
had referred to Gram Raksha Samiti.
I can tell him that it is completely
a non-politica] organisation, People
who are involved in it are not inte-
rested in political parties, but they
did create this organisation. And
when the organisation was created,
within two months, both the President
and the Secretary were killed. Their
threat was pressed in the usual ex-
tremist fashion. They are not Naxa-
iites; they are scme degenerated poli-
tical criminals group. When I say this
I have this unfortunate duty of giv-
ing all the hard facts of the hard
background of the matter over which
this incident took place, I am asham-
ed of what is happening and I would
urge upon the Government even now
to do its best to find out the culprit
and give him exemplary punishment,
but please also spare the innocents;
do not harasg the innocents, because
then the tension will continue in the
area. The need of the time is to end

the tension and create peacefu] condi-
tions, Thank you.

THE FPRIME MINISTER (SHRI-
MATI INDIRA GANDHI): I share
the feelings of anguish of all the hon.
Members, We all realise that a debate
is necessary for us to vent some of
these feelings. But this does not ne-
cessarily lead to any solution. As
soon as I heard of the tragedy in Pipra
I asked the Home Minister to go and
he wag able to take certain initial
steps which gave some reassurance o
the people, How effective they have
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been one &n only tell in the long
run? We are here as responsible
Indian citizeng who are proud of our
country. Therefore it is all the more
our responsibility to cleanse our so-
ciety of those blots, shameful blots
which can only, ags hon, Members
themselves said, cause shame to us
and deprive us of our own self-res-
pect.

I have decided to reactivate the
Nationa® Integration Council. It is
not a solution; it is merely a tool. It
is the responsibility of the Govern-
ment to assure our Harijans and tri-
bal brothers and sisters of full protec-
tion, Also the guilty must
and should be punished. This
is not a new problem. As many
have pointed out, it goes back to thou-
sands of years; it is not easy to pull
out those old roots. The causes are
largely economic but into them art
woven traditional social attitudes,
Whereas it is government’s responsibi-
lity to protect its citizens, it is the
responsibitly of all of us here, not
only as Members of Pariiament but
ag thinking, responsible Indian citizens
to work towards the ending of cas-
teism and communalism which are
kindg of poisiong which urge people
to barbaric acts, lead them to forget
that they are human beings and that
others alsp are human like them, and
have a right to live, to earn and to
love and to work. This is something
that cannot be removed merely by
government decision or government
action, It has to be a people’s move-
ment, Mahatma Gandhi tried toc make

it s0. In our independence struggle,
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we did not fight merely for political
independence; we did this but part
of the struggle was against economic
injustice, against social hurmiliation of
all Indians, especially of Harijans,
Adivasis and the very weakest who
had no voice, and who had no organi-
sation, Today’s situation is not the
same, it has vastly changed; mainly
it is this change which is part of the
trouble, part of the cause of the
trouble itself. As soon as they started
reasserting their right; as soon as
they wantéd to stand straight with
their heads up, a shower of atrocities
and harassment descended on them.
We are experiencing this also as a
nation because this is the attitude of
some of the developed nations to-
wards us. They say how dare these
poor people, who were cowed down,
who listened to us, how dare they
stand up and assert their rights? That
is something that we have to deal
with as a national problem. I know
that. When politicians are talking,
politics comes in, no matter how much
one tries to avoid it, I certainly do
not want to lay the blame on anybody.
What is past is past. But we cannot
remove the past; we have to be aw-
are of the past. But now let us try
to see how we can put our heads to-
gether and how we can create a right
atmosphere. This is not something
we can do just sitting here or sitting
in the Integration Council.
It has to be done at the
local level, If a group of people
have to be protected, basically it is
the neighbours who are going to pro-
tect them. It should be our task as

Members of Parliament from these
areas, from every area because all of
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us have Harijang and may be tribals
in our comstituencies, to see how to
create that atmosphere, where peo-
ple¢ will not behave so barbari-
cally, however much their feelings
are aroused, even if they feel there
is a cause for revenge. One wrong is
committed, immediately the aggriev-
ed feel that they must retaliate.
The only solution is, apart from tak-
ing all possible adminisirative and
other messures for protection as
well as for punishment of the guilty,
if we create an atmosphere that this
is wrong, that it is not done in Indian
society and will not be accepted by
society. This is no short term solu-
tion. Much as I would like to say
that I think such incidents are not
going to happen again, [ cannof
honestly say that. We can only say
that we shall try our very upmost,
our very best to prevent such things
from happening and I hope that in
this effort we shall have the full co-
operation of all sections of the people.

19.49 hrs,

STATEMENT RE: PRICE AND
PROCUREMENT POLICY FOR
WHEAT AND GRAM FOR 1980-81.

THE MINISTER OF AGRICULTURE
AND RURAIL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
Sir, I rise to make a statement on the
price and procurement policy for
wheat and gram for the 1980-81
marketing season.... (Interruptions).
.....I apologise for my inability to
make this statement earlier at the
fixed time,
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The Government have had under
consideration the recommendation of
the Agricultursl Prices Commission
and have taken the following deci~
sions in regard to the price and pro-
curment policy for wheat and gram
for the 1980-81 rabi marketing
season:—

(i) The support price of wheat
will be Rs. 117 per quintal
and that of gram Rs. 145 per
quintal;

(i) The issue price of wheat
from the Ceniral pool will
be maintained at the present
level of Rs. 130 per quintal;

(ili) Free movement of grains
througout the country will
continue, the whole country
continung to be treated as
a single zone for this pur-
pose; and

(iv) As procurement will be by
way of affording price sup-
port, there will be no formal
targets of quantities to be
procured.

2. Government will ensure that
price support operations are backed
by adequate purchase arrangements
in the fleld. However, this is a mat-
ter in which the primary responsi-
bility rests on the State Governments.
All efforts will be made to help the
State Governments and the public
agencies in removing any bottle-
necks and in setting up an extensive
network of purchase centres in arees.
where procurement takes place.

The Lak Sabha then adjourned till
Eleven of the Clock on Friday, March
14, 1980/Phalguna 24 1901 (Saka).



